CENTRAL ADMIN ISTRAT IVE TRIBUNAL
- BANGALCRE BENCH

Second Floor,
Commercigal Complex,
Indiranagar,
BANGALCRE - 560 038,
Dated: 14 DEC 1994
APPLICATION NO:_335/94 and 592 to 600 of 1994.
APPLICAI\ITS:"Sri.E.D.G\.@gali and nine others.,
V/s.
RESPKNDENTC:° The Dy.Secretary,Deptt.of Revenue,
M/o.Finance,New Delhi & Cthers.,
Te
. Hn_srl.H.S.AnanthapadmangbthAdvggajh{n: SR S
! No.108,NHCS Layout,Th1rdi§t§§§; = T e
Fourth‘Block,Basaveswaranagar,7 - -
Bangalore-560 079, Gl e =
. The . Collector Central Excise,
2 Post Box No.5460,Queen's Road,
Bangalore-560 001.
. Sri.i.S.Padmarsjaiah,
> Si.C.G.S.C.High Court Bldg,
Bengalore-56000] .
Subject i~

»Porwarding'nf Cepies of
Central Administrative

" Please find ‘enclesed herewith 4 copy of tha ORDER/

STAY ORDER/INTER IM ORDER/ passed by this Tribunsl in the. above

mentioned applicﬁgion(s) on 24-11-19%4. B
oL

2 53
@mm‘; 19

gm*

the Order~ passed by the
Tribunal,Bangal~re.

V. #DE REGISTRAR
JUDICIAL BRANCHES,



CENTRAL ADUINISTRATIVE TRIBUNAL, BANGALORE bnCil, DANGALORE

ORIGINAL APPLICATION NUMBERS 335, 592 TO 600 OF 1994

LukUSDAY, THIS Thi 24Td DAY OF sOVL4BLR, 1994

rir.Justice ¢.K.Shyausundar, Vice~-Chairman.
rir JT.V.Kawanan, dieaber{a’

v.Uosuggali,

5;0 Danappa, :
U/0 tiie assistant Collector of
Custous, No.41, milers xoaa,
Vasanthanagar, Bangalore-l.

K.Vidya,

ii;o R.Venkatachar,

Uso Collector of Ceatral Excise,
Jueen's Road, P.u.50.5400,
bangalore-1.

S. V. kambaram,

5;/0 Venkatasubramanian,

Uso the Collector of (entral Excise,
Queen's Road, P.B.ko.5400,
Bangalore-1, ks

U.frakasn,

S>/0 Gopula Kao,

U/o0 tie Assistant Coliector of
Central Lxcise, (Yeshwanthapur
Kange), 161/1, I :ain Road,
seshadripuram, bBangalore-20.

S.Nagendra,

o;0 ALV, Suryanarayaina Kao,

Uju the Collector of Central Lxcise,
Jueen's Road, £.0.50.54U0,
del;_)&al()rcf—s{)()'\)bl .

il dildil RA0 s

O/ Lt LovVindg Hao,

U/0 tae Assistant Collector of Centrad
LXC1BE, adigalore pivision,

attavara, snangalore-1,

{.5.¢raphakar,

>/0 K.3.narayana Kao,

U/0 the Superintendeant of Central
Lxcise, Sninoga.

Geclditjunatna sSetty,
5,0 narayana sett,,

Y Us0 Lie Assistant Coilector of

entral pxcise, Lavaa,erc.

ISP B
L O Fadaid,

W0 aledoVasantino uaiar,
J/0 thie Assistant Collector of
ptral pxcise, san_alore—1 .,
anesn Coaplex, 5.C.Rouu,

r <
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Anplicants fuontd..




- Bélhaum-590 001. -
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ST B o ¥
10. N.B. Vijaya Laksghmi, s k
W/o N.T.Bheemaiah,
O/o the Assistant Collector of
' Central Excise, Bangalore[I ba.,
Ganesh Complex, S.C.Road, : '

Bangalore-9.

(By Advocate Sh

1. Deputy Secretary
Governient of ‘India,
riinistry of Finance,
Department of Rewenue,
Ad-I1IA, dorth Blpck,
new Delhi-110 001.

2. Collector,

.+ Applicants in A.Nos. 335,
592 to 600/94.

r1 f.S.Ananthapadmnanabha)

\

Central Excise, Queen's Rdad,
P.b.No.5400, Bangalore-560 001.

(O3]

. Customs & Central Excise,

Queen's Road, P.B.No.5400

bangalore-1.
4. Gollector; .

'-:_-_-;—,Gégoral- Excise, No.71, CI{

5. Ad/@eputy Collegtor (P &
Customs & Central Excise,

. Additional/Deputy Collectqr (¥ & V)

/)
No.71;---:+ - -

* Club Road, Belgaum-590 00[.

6. Government of India,

Ministry of Personnel (PG| & P)
Department of Pérsonnel § Training,

yew Delhi-1,

.. Respondents.

(by Standing Counsel Shri i1.S.Padmarajaian®

Ar.Justice P.n.3Shyaissundar,

ice-Chalir.aan;: -

; R
Wé have heard the lear
Counsel for tne respondentsg

tion of tneir senjority acd

ped Senior Central Government Standing

. Tne applicants demand for restora-

ording to tie juaguent of tne Supreuse -

Court in tne DUIKBCT RECRULE CLASS 11 ENGIoEER2ING UFFICERS ASSU—

CIATION v, SIAIE OF rAHA4

told by the leatrned Stan{

ASilra [1990 (13) ATC 345]. wWe are

ing Counsel tnat tane said claia is

presently unuer cpnsideration and ia fact so mucn cai ve satnerea

froa para 10 of xhe objec

ion stateaent filed on venalf of tue




-3

respondents. If Government hav@ag already undertaken a review
of the applicants case on the basis of their representations,
we think it appropriate to direct respondent-2 to dispose of
those reyresentationé ip accordance with law within a period
of taree months froa the date of receipt éf a copy of this order.
We also make it clear tnat if any of the applicants have not
so far filed representations, sucn of them will be at liverty
to make sucn representations and on receiving the the Union

Governwent will consider their claims for seniroity. Tnose

- who are yet to make their representatlons will .make thea. within

TerTes ““"’i il

~ 3

tatlbns, the department will dlspose of the same within 3 .gonths
from the said date. - - : ..

e R T VICE-CHAIR.AN.

Central Ados:. e 07 Tribunsl
Banyulur, Berch
Baigaiars
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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH ’

Second Floor,
Commercial Complex,

Indiranagar,
BANGALCRE~ 5¢0 033,

Pated: 12 JAN 1095

APPLICANTS :~
V/s,

Sri.b.D.Guggali ‘and nine others.,

RESPENDENTs;- The Dy.Secretary,Deptt.of Revenue,M/o.Finance,
New Delhi and others.,

Te 1. Sri;H.S.Ananthapadmanagha,Advocate,No.lOG,NHCS Layout,
Third Stage,Fourth Block,Basaveswaranagar,Bangalore-79.

2. The Dy.Secretary.Deptt.of Revenue,M/o.Finance,Ad-IIA,
North Block,New Delhi-11000].,

3. The Collector,Central'Excise,QueensRoad,PB.No;5400,
. Bangalore-1.

4, The Addl/Dy.Collector¢RV),Custons & Central Excise,
Queens Road, PB.N0.5400,Bangalore-~1.

5. The Collector,Central Excise,No.71,Club Road,Belgaum-59000].

6. Addl/Dy.Collector(PV),Central Eacise & Custonms,
No.71,Club Road,Belgaun-59000].

7. Ministry of Personnel, PG & Pensdons,Deptt,of Personnel,
and Training,New Delhi-1,

8. Sri.M.S.Padmarajaiah, Senior Central Government Standing,
. Counsel,High Court Building,Bangalore-1.

Ferwarding nf cepies of the Order-
Central Administrative Tribunal,B

Passed by the
angalsre,

Plegse find enclesed herewith g Ccopy of the ORDER/

Yy this Tribwmal in the above
mentioned spplication(s) on 04=01-1995,
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JUDICIAL BRANCHES,
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| - Sh. 8D Quygal i 9 4. V) py sec ,QDIV/O
LA 1]as : W Revenau ¢ N . Della ey

O” 33(”% 4 S L 680/4u .

Date

Orders of Tribunal

1A v Byebel]

k—*;&»vv\A;‘

™

P

Y PKS VC/TVR MA
4th January, 1994

Orders on M.A. No.1/95:

Heard both sides.

@
In the circumstances
mentioned in the M.a. we
accede to the request of ‘
the applicants for exténsion
of time ang grant further
time to make the representa-
tion. We extend time upto

and till the end of February, -
1995,

Let a copy of this order
sent to the

for information.

be respondents

Sd/-

MlA]

ett{io h
Central Admipistrative Tribune!
Bangalere Bench
Bangalere




